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ACT No. XX1V or 1865,

Passep BY T8E GOVERNOR-GENERAL OF INDIA IN COUNCIL.

(Leceived the assent of the Governor-General on the 14th July 1865.)

CAn Act to give effect to certain Warrants of Attorney and Cognovits.

WHEREAS it is expedient to give effect to Warrants of Attorney to confess
judgment in suits in the High Court of Judicature at Fort
William in Bengal which were executed on the first day of
July 1862, being the date of the establishment of the said Court, or on the date
of the passing of this Act, or on any intermediate day, and to Cognovits executed
or given on any of the days above mentioned by any defendant in any suit pending
-in the same Court: and whereas it is also expedient to render valid judgments

1ch have been signed on such Warrants of Attorney and Cognovits respective-

ly, and executions and subsequent proceedings which have been sued out and
taken thereon ; It is enacted as follows :—

Preamble.

1. Judgment may be signed in the said High Court upon every Warrant of
Attorney and Cognowit actionem executed or given in or relat-
Judgment may be . :
signed _on Warrants ing to proceedings in the same Court on the said first "day of
~and  Cognovits exe-

cuted or given be- July 1862, or on the date of the passing of this Act, or on any
g‘;ge’éhésgag;’lgf Il)ggf_ intermediate day, in the same manner as judgments were
ing of this Act or on gigned in the late Supreme Court of Judicature at Fort Wil-
eith er of these days. . . .
liam in Bengal upon Warrants of Attorney and Cognovits
executed cr given in or relating to proceedings in such Court; and all such War-
rants of Attorney and Cognovits shall be subject, as nearly as circumstances per-
mit, to all rules of Court and provisions of Acts of Parliament which were in force
at the time when the said High Court was established, and to which ‘Warrants

of Attorney and Cognovits given in or relating to proceedings in the said Supreme
Court were then subject.

2. A judgment entered up or signed on any Warrant of Attorney or Cog-

Judgments on suweh Novit to which this Act extends shall be deemed a decree of the
Warrants or Cognovits

to bo deomed desress of  Sa1d High Court, and may be executed and enforced accord-
the High Court, ingly. |

3. Any
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3. Any judgment which has been signed on any such Warrant or Cognovit
Judgmente on such il the said High Court shall be deemed to be and always to
Warrants or Cogno-  haye been as valid and effectnal as if the same had been signed
vits to be as valid as | .
if signed in the late in the sald Supreme Court upon a Warrant of Attorney or
Supreme Court. . . . : . .
Cognovit given in that Court; and every writ of execution
which has been sued out thereon, and every execution of any such writ, and all
proceedings taken thereon, shall for all purposes be deemed and faken to be and
always to have been as valid and effectual as if the same had been sued out of the
said Supreme Court upon a judgment signed in the same Court upon a Warrant
of Attorney or Cognovit given in or relating to proceedings in that Court; and
no suit or other proceeding shall be commenced, prosecuted or carricd on against
any person for any thing done under or in pursuance of such judgment or execu-
tion which could not have been maintained if such judgment had been entered up
in the said Supreme Court upon a Warrant of Attorney or Cognovit executed or
given in or relating to proceedings in that Court, and the execution had been

issued on such judgment.

4. The said High Court shall have the same powers to set aside or annul

Power to High any such Warrant or Cognovit and any judgment signed there-
Court to set aside
or annul = Warrants

and Cognovits. Supreme Court exercised with respect to Warrants of Attorney

on and any execubion issued upon such judgment, as the said

ot Cognovits executed or given in or relating to proceedings in that Court and to
judgments entered up thereon and to executions upon such judgments.

5. Every Warrant of Attorney and Cognovit executed or given after the
Warrants and Cog. Passing of this Act, in or relating to proceedings in the said

novits executed and - High Court, or in any other High Court of Judicature in
given after the pass- °

%Jng 'odf this Act to British India, and every judgmert signed thereon, and all
¢ void. . . .
executions issued upon such judgments, shall be deemed null

and void.

6. This Act may he extended, mutatts mutandis, to the High Court of

This Act may be Judicature at Bombay, by an order of the Governor in Couneil
extended to the High . .
Court at Bombay. to be published in the Local Government Gazette.




